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2. THET HEI AT ST grgiaHe faf W, 2018 #,-
(1) ®IF-XI % 7T qTfeTaRT 4
i, FETF 4 F qHe, Frew (3) #, 7T F v u, wfEat® “15.11.2024” sfeeenfia fi o
ii. AT 5 % g, FAW (3) §, TR F w4 97, T@Af® “30.11.2024” wiermid i s,
iii. FETH 6 F T9, Ha (3) H, wET® F e ux, vt “15.01.2025” wiawnfua & STt
[T, &. 450/58/2015- HY.9[-IV(ATT.1)]
e : o BT aa & TS0, SETemer, 90 1, @9 3 3U-uT (i) § e anarn . 448(3), GH
11 9, 2018 ZWT WHI9G U 0 I Y sifaw a1 sAfeg=ar gear 57/2024-H91 o

(.2.)& T 31 3T, 2024, "t ar.ar.M. 531(3r), it 31 snreq, 2024 g genfera o o
of

MINISTRY OF FINANCE
(Department of Revenue)
[CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS]
NOTIFICATION
New Delhi, the 30th October, 2024
No. 74/2024-Customs (N.T.)

G.S.R. 679(E).—In exercise of the powers conferred by section 157, read with sections 30, 30A, 41, 41A,
53, 54, 56, sub-section (3) of section 98 and sub-section (2) of section 158 of the Customs Act, 1962 (52 of 1962), the
Central Board of Indirect Taxes and Customs hereby makes the following amendments in the Sea Cargo Manifest and
Transshipment Regulations, 2018, namely:-

1. Short title and commencement — (1) These regulations may be called the Sea Cargo Manifest and Transshipment
(Fourth Amendment) Regulations, 2024.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Sea Cargo Manifest and Transshipment Regulations, 2018,-
(1) In the TABLE after FORM-XII:
i. against Sr. No. 4, in column (3), for the entry, the entry “15.11.2024” shall be substituted;
ii. against Sr. No. 5, in column (3), for the entry, the entry “30.11.2024” shall be substituted;
iii. against Sr. No. 6, in column (3), for the entry, the entry “15.01.2025” shall be substituted.
[F. No. 450/58/2015- Cus.-1V(Pt.1)]
DHANANJAY SINGH, Under Secy.

Note : The principal regulations were published in the Gazette of India, Extraordinary, Part I, Section 3
Sub-section (i) vide number G.S.R. 448(E), dated the 11th May, 2018 and were last amended vide notification
No. 57/2024-Customs (N.T.) dated the 31st August, 2024, vide number G.S.R. 531(E), dated the
31st August, 2024.
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